CENTRAL ELECTRICITY REGULATORY COMMISSION
New Delhi

Petition No. 24/TT/2023

Subject : Petition for approval of transmission tariff from
1.4.2019 to 31.3.2024 for 400 kV D/C Mahan-Sipat
line alongwith associated bays at Mahan and Sipat
and 2x50 MVAR line reactors at Sipat Pooling Sub-
station, 2x50 MVAR line reactors at Mahan Pooling
Sub-station and 1x80 MVAR, 420 kV switchable
bus reactor at Mahan TPS alongwith its associated
400 kV bay under Regulation 86 of the Central
Electricity Regulatory Commission (Conduct of
Business) Regulations, 1999 and Central Electricity
Regulatory Commission (Terms and Conditions of
Tariff Regulations, 2019).

Date of Hearing : 6.4.2023

Coram : Shri Jishnu Barua, Chairperson
Shril. S. Jha, Member
Shri Arun Goyal, Member
Shri P. K. Singh, Member

Petitioner : Essar Power Transmission Company Limited
Respondents : Essar Power M.P. Limited
Parties Present : Ms. Swapna Seshadri, Advocate, EPTCL

Shri Hemant Singh, Advocate, Respondent No.1
Shri B Lakshyajit Singh, Advocate, Respondent No.1

Record of Proceedings

Learned counsel for the Petitioner submitted that the instant petition has been
filed for determination of tariff in respect of Stage-Il transmission assets from 1.4.2019
to 31.3.2024. She sought three weeks’ time to amend the petition to bring on record
the developments that have taken place after filing of the instant petition. Learned
counsel for the Respondent, Mahan Energen Limited (MEL) sought three weeks’ time
to file reply to the amended tariff petition once the same is filed by the Petitioner.

2. The Commission allowed the request of the Petitioner and permitted it to file
amended tariff petition by 28.4.2023, with advance copy of the same on all the

Respondents and the Respondent to file reply to the amended tariff petition, if any, by
12.5.2023 and the Petitioner to file rejoinder, if any, by 26.5.2023.
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3. The matter shall be listed for further hearing 26.7.2023.

By order of the Commission

Sd/
(V. Sreenivas)
Joint Chief (Law)
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